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MADHYA PRADESH ACT
NO. 12 OF 2022

THE CODE OF CIVIL PROCEDURE (MADHYA PRADESH AMENDMENT) ACT, 2020

[Received the assent of the President on the 25" April, 2022; assent first published in the “Madhya Pradesh Gazette
(Extra-ordinary)”, datd the 4 May, 2022].

An Act further to amend the Code of Civil Procedure, 1908 in its application to the State of
Madhya Pradesh.

Be it enacted by the Madhya Pradesh Legislature in the seventy-second year of the Republic
of India as follows :(—

1. This Act may be called the Code of Civil Procedure (Madhya Pradesh Amendment)
Act, 2020.

2. The Code of Civil Procedure, 1908 (V of 1908) (hereinafter referred to as the principal
Act) in its application to the State of Madhya Pradesh be amended in the manner hereinafter

provided.

3. In the First Schedule to the principal Act,—

(H in order XVIII,—
6)] in rule 4,

(a) for the existing marginal heading, the following marginal heading shall be
substituted, namely:—

“Recording of evidence in Commercial Court™;

(b) in sub-rule (1), for the words "In every case"”, the words, brackets and
figures "In any suit in respect of a commercial dispute of a specified value
triable in the Commercial Courts constituted under sub-section (1) of Section
3 of the Commercial Courts Act, 2015 (No. 4 of 2016)" shall be substituted;

(ii) after rule 4, the following rule shall be inserted, namely:—

“4-A. Except as provided in rule 4, the evidence of the witnesses in attendance
shall be taken orally in open Court in the presence and under the personal

direction and superintendence of the Judge.”.

Short title.

Amendment of
Central Act V of
1908 in its
application to the
State of Madhya
Pradesh.

Amendment of
First Schedule.

Witnesses to be
examined in
open Court.
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glrsdcel;ﬁxo;‘(-}}. of (2) After Order XX-A, the following order shall be inserted, namely:—
“ORDER XX-B
RECOGNITION OF ELECTRONICALLY SIGNED ORDERS, JUDGMENTS AND DECREES
Recognition of 1. Any order passed, judgment pronounced or decree prepared which is required to be signed

Electronically 4y 5 Jydge shall be deemed to have been signed by the Judge, if such order, judgment or decree

Signed Orders : . = .
Jugdgments and Das been authenticated by means of electronic signature affixed by the Judge in such manner as

Decrees. may be prescribed by the High Court.”.
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